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M/s Marshall Agro Tech Pvt Ltd 
(Plot No. 362 Sector 24 Faridabad, Haryana 121005) 

 ……Appellant 

 
                             VERSUS 

  

   
C.C.E. & S.T. Faridabad 
(Block D, New CGO Complex, NH-IV, NIT, Faridabad 

Haryana 121001) 

 

 ……Respondent 

 

WITH 

Excise Appeal No.60006 of 2020  

 
(Arising out of Order-in-Appeal No. 162/CE/CGST-APPEAL-GURUGRAM-SG/2019 

dated 25.11.2019 passed by the Commissioner (Appeals), Haryana) 

   

M/s Marshall Agro Tech Pvt Ltd 
 (Plot No. 362 Sector 24 Faridabad, Haryana 121005) 

 ……Appellant 

 
                             VERSUS 

  

   
C.C.E. & S.T. Faridabad 
 (Block D, New CGO Complex, NH-IV, NIT, Faridabad 

Haryana 121001) 

 

 ……Respondent 
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PER ASHOK JINDAL: 
 

 The Ld. Counsel for the appellant sought withdrawal of the 

appeals, accordingly, the appeals are dismissed as withdrawn.  

(Dictated and pronounced in the open court) 

 

 
 (ASHOK JINDAL) 

  MEMBER (JUDICIAL) 

 
 

 
 

  

 
 
kailash 


